" GOVERNMENT OF INDIA
MINISTRY OF FINANCE
( DEP ARTMENT OF REVENUE)

Now Delhl, the (. February, 1986

NQITEICATION
T INCOMEB~TAX

. Neas €5 3\. { FeN0+203/112/85=1TA.13) s In continuation of this B
" Office Notification No.4692 F.Noom.‘yl33/81ui'l‘4§oll) dated 16.6.1982,
44 ig hereby notified for genozral information that the Institution
mentioned below hes been gpproved by Department o f Science & Technology
‘New Delhi, the Prescribed Authority for the purposes ¢f clause (i1i) of
 subegection (1) of Section 35 (Thirty five/One/Three) of the Income=ta
. Acty 1961 read vith Rule & of the Income=tax Ruloess 1962 under the ‘
category "Institution® subject to the following conditions 8= =~

~

1) That the Institute of Rural Management, Anand will
.. - maintain a separate account o f the sumg received by
it for scientific rasearch.

“ That the said Institute will furnish annual returng of
1ts scienti fic research activities to the Preseribaed
Authoxity for every financial year in such formeg as May
‘be lald down and intimated to them for this purpose by

30th April each yeaxe . o )

- That the sald Institute will submit to the Prescribed
Authorxity by 30th June each year a ¢opy of thelr audited
annual accounts showing their total income and expendi ture
and balance sheet showing its assets liabilities with &

 copy of aach of these documents to the concerned o

~ Commi ssioner of Income~taxe - .

) That the said Institute will apply to Central Board of ‘
* Dizect Taxes, Ministry of Finance, (Department of Revenue)
New Delhi, 3 months in advance before the expizy of the
approval for further extension. dApplicatiods received . -
after the date of expizy of approval are 11 able to be
rejecteds . e 2 o

- ssmIumion

‘"Institute of Rural Managament, Pogt Box No.60, #n and,
@jarat-388 001e% s

- This H‘oti-ﬁé-aﬁén‘i‘s, effsaﬁ.ve-fﬁé_a pari‘ad‘!;xom’ '
16.6.1985 to 31.3.1988. - '

T e ( Girish Dave ) ' |
N Under Secretary to the Government of Indig -




